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CENTRAL AD MIN ISTRAT lyE TR IBUNAL 

GU, HAT I BENCH : •GUJAHET 15 

• 	 R.A.No. 4/98(o.A. 28/97)' 

Date of decision 	15.12.98 

Sri Chittaranjan BhOIC, 	 PET IT lONER(S) 

,.Jji 	Khattachayy 1. • 	 ADVATE FOR THE 
M. B.P.Ka.takj 	 PETITIONER(S) 

VERSt..S 

Union of India & Ors. 	 RESPOENT(S) 

• 	.!SAddJCS.C. 	I 	 ADVATE FOR THE 
RESPOIENT ( S ) 

THE HON'BLE MR. JUSTICE D.N.BARUAH,. VICE-CHAIRMAN. 

THE HONTBLE 
SHRI G.L.SCANGLYINE, ADMINISTRATIVE MEMBER. 

VThether Reporters of local papers Thay be allowed 
r 	 to see the Judement? 

To be referred to the Reporter or hot? 

Whether their LOrdships wish to see the fair 
- 	 copy of te Judgement? 

Whether the Judgement is to be circulated to 
the other Benches? 

• 	Judgement delivered by Hori'ble Vice-Chairman 	 • 

• 	 I 



IN THE CENTRAL ADMINISTATIVE TRIBUNAL 
j T 	 GUWAHATI BENCH 

.Review Application NO. 4 of 1998(0.A. No.28/97). 

Date of Order This the 15th day of Debember,1998. 
(Agartala) 

• 	 Hon'blé Mr. Justice D.N'.Baruah, Vice-Chairman. 	0 •. 

• 	 Hon'ble. Sri G.L.Sanglyine, Administrative Member. 

Sri Chittaranjan Bhowmic, 
Son of Late Mh 	Bhowmjc, 
Mail Overseer (since retired) 
Santjbazar Sub-Division, 	 . 

• Tiipura (South). • 	 .....Appiicant' 

By Advocate Mr. B.P.Kataki. 

-versus- 	. 

1.. Union 'of India, 
- 	represented by Director General, 

Department of Post, 	 - 
Government of India, New Delhi. 

Chief Post Master General, 
North Eastern Circle 
Shillong-1. 

Director of Postal Services 	 . 	
• Tripura State, 

Agartala-79900 	 ...Respondents. 

By Advocaate Mr. G.•Sarma, Addi. 	 . 

ODER 	
. 	 • 

• 	 BARUAHJ. •(v.c). 	 0 . 	 • 

This Review Application has been fild • 

seeking review of the Judgernent and Order p assed 

by this Tribunal dated 5.6.97 in O.A.No. 28. of 1997.' 

• 	. 	In the Original Application the applicant prayed. 

f . 	direction to0 the respondents to treat the date • • 

of his birthas 28th June, 1939 instead of 20Eh January, 	: 

4/1939. At the time of hearing of the said Original Ap,pli- 

• 	. 	 . 	 Contd.... 	. 

• 	 •% 



,t 	.. 

• 	 0 

• 	cation/ a photocopy of the Transfer CertIficate Krinexure 

-III A) was filed. This.Trjbunal did. not .accept the. ' 

- 	ame on the grund that the Original was not prôdued. 

In the torn age certificate in respect of month only 
1' 	'' 	 '• 	 / 

alphabet 'j Jwas there and therefore it had been difficult for 

the Tribunal; to come to t-a conclusion as, to whethèr 

the month was Januai3' or •June.  

	

2. 	In •paragraph 2 of this Review ppflcation, 	H 

the applicant has stated that original Transfer Certifi- 

caté was lying in the office in which the applicant 

• 	 had been working. Because of this, he could not submit 

he original Transfer Certificate. However, . at the 

time of hearing Mr B.P.Katakj, learned cousel appearing 

	

on behalf of the Review Applicant has placed the 	1' 

original Transfger 'Certificate before us. No written' 

oeet.jon has been' filed against the averment  made  

f by the Review Applicant in paragraph 2 of 'the Review 

Appi icat ioin. 

3. 	0 	
Considering 	the 	facts 	and 	circumstances: .  0' 	

• 

stated herein before we allow the Review .APplicatjon- - 

• 	.settin.g.aside the judgement sought to be reviewed. 

• 	• 4. - 	Considering 	the 	facts 	and 	circums€ances 	
- 

of the case, we, however make no oder as to cOst-s. 	-- 

• E4!/' 	0 

'(G.L'.SANGLYE) 0 	

. ( D.N.BARtJAH - ) 
Administrafive Member 	 Vice-Chairman 

trd 	 0 	
0 	 • 	 / 	 - 

0' 	 0 	 . 	 - 	 • 	

0 	 -• 


